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Judgement

Pius C. Kuriakose, J]

1. In this Writ Petition under Article 226, the Petitioners complain that
Respondents 1 and 2 officers of police are harassing them at the instance of
Respondents 3 to 6. According to the Petitioners Respondent No. 2 the Sub
Inspector is compelling them to settle a civil dispute which they have with the
party Respondents and presently before a competent civil court. On considering
this Writ Petition for admission, we directed the learned Government Pleader to
seek instructions from Respondents 1 and 2 regarding the correctness of the
accusations contained in the Writ Petition against the police. Today Sri.M.R.Sabu,
the learned Government Pleader on the basis of instructions from the
Respondents 1 and 2 submitted before us that a complaint was filed by the third
Respondent against the Petitioner alleging offence under Sections 341, 447, 451,
294(b), 323, 354, 506(2) Indian Penal Code, 1860. The above complaint was
forwarded u/s 156(3) Code of Criminal Procedure to the second Respondent and
what the second Respondent has done is only to register a crime as Crime No.
660/11. It is in connection with the investigation of that crime which is under
investigation that the Petitioners were summoned. There is No. harassment.

2. Sri. Iype Joseph, the learned Counsel for the Petitioner would however,
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reiterate the allegations in the Writ Petition and submit that the second
Respondent is insisting that a civil suit filed by the Writ Petitioner against the
party Respondents be withdrawn.

3. Having considered the rival submissions addressed at the Bar, we do not find
any ground to issue the directions sought for. We permit the second Respondent
to expedite the investigation of Crime No. 660/11 and to file final report without
delay. The Petitioners shall co-operate with the Investigating Officer in the matter
of investigation. The second Respondent, however, is informed that it is outside
his domain to settle the civil disputes especially when they are pending before
the competent civil courts.
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